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¢ the Bill further to _amend th
" - Vorking Journalists and other Thews-

‘ aper Employces (Conditions ol Service
) ‘and Miscellaucous Provisions Act, 1935,
as passed by Rajya Sabha be taken into
Ry nsideration.”

: " The anotion  twas rdojied.

3 —— ——

' !7—!7 hrs.
ARREST OF MEMBER

. Mgr DEPUTY-SPEAKER : There is

one_announcenient 10 be rmade. T have to

-t “g\‘mwm the Fouse thar 1 have received the

Iwing wireloss message dated 15 Septemb-

Sber, {981, from the District Magistrate,
"F‘\izabad, U.L., 1oday =

L)

. “‘Shri Ram Awadh, M.P. arrested unden
section 188 1.P.C. on 15-9-1981 in Tanda
" for defying prolibitary order under scction
144 Cr. P.C. promnulagated by Lac Sub
Divisional Mpngistrate, Tanda The
.. M.P. decfied prohibitory order along
with four other workers in connection with
~Jail Bharo Andolan launched by Lokdal
“Party. Shri Ram Awadh ha been

in District Jail, Faizabad, U.P."”

WORKING JOURNALISTS AND
OTHER NEWSPAPER EMPLOYELS
(CONDITIONS OF SERVICE) AND
MISCELLANEOQUS  PROVISIONS

S (AMENDMENT) BILL—~CONTD.

. (Clause 2=—(Amendment ‘of Section 2)

$-

“Mz. DEPUTY-SPEAKER : Now, the

House will take up Clause by Clause

consideration. . Clauze 2. There are
: amendments to be moved.

| SHRI SATYANARAIN JATIYA :
.'i beg to move :
“Page 1, line 14,—
- !‘.  afier “‘newspaper”  inserbe—
Q"‘or periodical or magazine” (1)
L

=’ SHRI SUDHIR GIRI : I beg to move :
",_!.""Pagc i, linc 13,—

-‘ﬁ . afla “part-time,” insert— :

; “either permancatly or temporarily,” (3)
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%RI RAMAVATAR - SHASTRI
1 beg to move :

" 1—
i.‘af' e 15, inseri—

R \-‘,‘@Rx) the follwing Explanation shall
~ be inserted, namely—
oxplanation—Any person who was in
Nla '*1"1 t, Whether wO].e iti]!ne or
ime, on October 1, 1979 including
¥ }r‘} ;‘ : 3 4 -
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shall be considered an
purpose of this Act.”. (14) v
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In relation to one or-more newipaper
or periodical or magazine cstablishment’
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SHRI SUDHIR GIRI : The Miunister
+ has given the number of retrenched jour-
nalists. He has not given the number of
discharged or dismissed employees or wor-
kers. I have been given the figure of 2500
who were retrenched employees and jour
nalid. The hon. Minister should amend the
Clause so that this benefit may be cfiective
from lst day of January, 1980.
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